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CHHATTISGARH ACT
(No. 25 of 2004)

THE CHHATTISGARH SWAMI VIVEKANAND TECHNICAL UNIVERSITY

ACT, 2004

* AnAct 1o establish and incorporate a University of Technology for the purpose of

ensuring systematic, efficientand qualitative education inengineering and techaological
subjects including Architecture and Pharmacy at Research, Post Graduate Degree and
Diploma level andto provide for matters connected there with or incidental there to.

Be it erfacted bythe Chhattisgarh Leglslaiure in the fifty fifih year of the Republic

of Indza asfollows:~ -

1.
md cormmencement

CHAPTERT’I' .
" PRELIMINARY =~ . - . .

;
A

(I) ~ This Actmay be called The Chhattisgarh Swami Vivekanand Technical
' University Adhiniyam, 2004; :

(2) . Itextendstothe whole of the State of Chhattis ga.rh, _
(3 x shall come into fomc onits date of publication in official gﬂzettc

Inthis Act, unless the context olhcr\mse requues

_(one) “Acadcmlc Council” means the AcademJé Councﬂ ofthe Umvemly,

(two) «Affilinted College or Polytechnic” meansan institution admitted 1o
the pnvﬂeges ofthe Umvcmiy n accordauce with the provmons ofthis
Act and the Statute;

(three) “All India Council for chhmcal Educahnn” means the All India
‘Council fo: Techmcai Fducation established underthe All India Council
for TechmcalEducaﬂonAct, 1987 (No 520f1987) CoN

{foury “Autopamous College or Pob*techmc” means an institrtior declared
as autonomous instifution by the Executive Councilin accordance unth
the pIOV'lSIOI'IS of this Act; - ‘ -

- (five) “Board of Studies” means 1he Board of Stud:es of t‘ue University,

(six) “Centre” means a part of the University nurturing Specﬂic activities

‘ pertatmngto emerging technolagles,
(seven) “College or Polytechnic” meansan institution maintained by, ot ad-

mitted to the privileges of the University by orunde the provisionsof this

Act; C
(eight) “Department” means a Department of studies and includes a School

.,

of Studies; g . - N
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(nine) “Employees” means any person appointed byrthe University and i;;.
cludes teachers and other staff of the University;

(ten) ti Executive Council® means the Executive Council of the University:

,(elsven)“Faculty" means Faculty of the University;

) (twelve)“Head of College or Po!;ctechmc Department” means the head of

the department of a Collegc_: or Polytechnic;
(thirteen)“Head of the University Department” means the head of the teaching
depariment by the University for imparting instructions to the students of
 the University and includes the Director or Principal of any college or
institute maintained, by the University for thé promotion of research or
. for imparting instructions to me-sfudenijs; -
(fowteen)“Kuladhipati” means the Kuladhipati of the University;
(fifleen)“Kulpati” means the Kulpati of the University; |

' (s'ixtccn)“Managemcnti’ means the manageincnt ofthe éo]]ege,

(seventeen)“Other Backward Classes” means the Other Backward Classes
as specified by thc State Govemmem from time to time by Notification:

(eighteeu)“Pet-sons_ copnected with the Univers 1ty” means an employee of
the University-or a College or a Polytechnic or a member of any author-
ity-or body of the University or of the Management ofthe Collegc OF.
Polytechmc

(mnetecn)“Pnncxpal" hneans the head of ﬂlecollcgc orPolytechnic and includes,

when thereisno Prmclpal the person forthe time being duly appointed
.- toactas Prircipal; : :
(twenty)“Registered graduate or dlploma bolder” means a.graduate or
‘diploma holder registered or deemed to be rcglstered under the provi-
sions of this Act;

(twcntyone)“Schcduled Castts" means the Scheduled Castes as specxﬁed in

- relationto this State under Asticle 341 of the Constitution of India;

(Mentytwo)“Scheduled Tribes” means the Scheduled Tribes as specified in

relation to this State under Article 342 of the Constitution of ndia;
(nvcntyﬂmree)“Schoulof Studles” means an institution maintained by the Uni-
- versity as a plate ochgher lcammg and rescarch
(twentyfour)“Statute,Ordmance and Regulation” means the Statute, Ordi-
nance and Regulation of the University; .
(twentyfive)“Téachers of theUmvers:ty” mwnsProfessor Reader Lecturer
. and such other persons as may be appointed for imparting instructions or
. conducting research, with the approval of the Academic Council in the
‘ University or any College Polytechnic or any mstitution majntained or
recognised by the University; .
(twentysde)“Technical Education” means Engmeenng, Tel:llmology, Manage-
ment, Pharmacy, Architecture and other subjccts as declared by All In-
dia Council of Technical Edutation from time to time;

PR Lo LT ppkies Kltebal s 1 -
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gncorporation of
sUniversity

(m:rentysevcn)“Univcrsily” means the Chhattisgarh Swami Vivekanand Tech-

nical University;

(twentyeight)“University Grants Commission” means the University Grants

Commission established under the U mvermty Grants Commission Act,
1956 (No.3 0f1956)f_ —

{twentynine)“Vidhan Sabha” means Chbattisgarh Vidhan Sabha.

(I

@

3y

ar

@)

CHAPTER-2
THE UNIVERSITY

* The Kuladhipatiand the first Kulpati ofthe University and the first memn-

bers of the Executive Council and of the Academic council thereof shall
' consutute thel}mvemty and the University so constituted shall be abody
c0rporate by thename ofﬁle “Chhaiﬁsga:h Swami Vivekanand Techni-
cal University”.

The Uniiversity shail have perpetual succes sion and a.commion seal and
shall sue and be sued by the said name.

Subject to the provisions of this Act, the University shall be oompetent
to acquire and hold propcrty, bath, movable and immovable, to lease,
selj or otherwise transfer any movable ar imrmovable property, which
may have become vested in, or may have been acquired by it for the

puposes of the University and to contract and dball other thmgs neces-

sary for the pu:posc ofthis Act.

The headquarters ¢ Tihe Umversﬂy shall be at Bhilai.

The University shall infer alia haVe the following main objectives :-

@

(b)

©

@

(e)

®

®)

* to provide a system of” Technical & Management Education capable of

responding to the changing rcqmrements of technical manpower ;
to bring about qualitative mprovement in teaching and\earmng

process;

toprovide congemal envuonmem for continuing education Consultanq,
and Research and Development activities;

toprovidefor mutual benefitsand devc]opslrong links wﬂh ndustry and
to provide consultancy and 1e$hng services for increas of interpal re-
sources of new industries and bussiness organisdtions and motivate
organisations for protection of intellectual property right;

to provide consultancy and testing services to increase the internal
resources in industries and business institutions and motivate to protect
inteliectual propertyright; :

10 prov:cle necessary help to the msmuuons ta cncouragg entreprcncur—

ship amongst students ;
to maintain live contact with alumini_and develop a]pmini sponsored
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Powersof

ll

programmes ;

RENLEEE ]

|

to seek cooperatwn from national mshtutes for innovation jp j

technology ;

@) , fordevelopingexcellenteducational atmospherc'and students to keep
! . .
% live contact with institutes of international stabdard ;

- University 5. Subjw to the I:IlTOViSiOI]S ofthfsﬁcf;ﬂle UDiVﬁFSlly shall have the fOllO\N'iIlg pPow-

A1)

- @

Q)

g

- ®
©®

®

(9)
(10)

-

ers, namely :-

1o pmvidc for instruction in such branches of leaming as the University
may, from time to time, determine and to mnake prowsmn for research
and for the advancement and dissemination of knowledge ;

to organise laboratories, hbranes, museums and other equipment for
teaching and research ;

.'to establish, maintain and manage collcgcs polyicchmcs teaching

depamnents,, gchools of sludles, centres of studles, hostels and guest

houses; : ‘

(a) to create post of. Professor, Rcader Lecturel- and any other
academxc or teachin g posts required by the University and to
appoint persons to such posts in accordance with ﬁle provisions

of thlsAct _ _ .

® to mv1te -persons working in any other University or 6rganiz_a—

tion as teachers of the University fora specified penod ‘

to recognise cmment pcrsons in any subject to guide rescarch inthat

subject : .
to lay down the courscs of instruction for various exafhinations ;
to institute degree, diploma, certificate and other academic distinctions ;
to grant, subject to such conditions as the University may detcrmmc,
diplomas or certificates and confcr degrees and other academic.
distinction on the basis of exammatlons evaluahon orany other method
oftesting; -

Provided that no person shall be admitted to- an examination
Jeading to any degree or diploma of theUniversity unless suchpetsons,lf
he had offered a subject for such examination for which a course of

practical work is prescribed has compleled such work in thecollegeor

polytechmc of the University and producesa certificate of such comple-

tion from the Head of the Teaching Department ér School of Studies or

the Principal of the College or Polytechnic ;

to confer degrees and other academic distinctions on persons who have

carried on research under conditiops faid down in the Ordinance ;

to withdraw degrees, diplomas, certificates and other acadermc distinc-
X

tions for good and sufficient reasons ; -

to confer honorary degrees or other academic dlslmcLIQns on approved
I

AR AL e e
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(12)

(13)

(14)

(15),

(16)

(17

(18)

(19)

(20)

21

22)

(23)
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persons in the manner prescnbed in the Statute ;

to provide such lecture and instruction, and 1o grant such dxploma and
certificate to persons who are not enrolled as students of the University
as the University may determine ;

ta admit to jts privileges colleges or polytechnics not maintained by the
University, to withdraw altorany of these privileges and io take over the
managementof Colleges or Polytechnics inthe manncr and under condi-
tions prcscnbcd by the Statutc orthe Ordinance ; ;

to declare teaching departmems of the University, Schools of Studies, -
or Colleges or Polytechnics as autonomous ; -

- Provided that the extent of the gutonomy which teaching de- -
partment of the University, Schools of studies or Colleges or Polytech-
nics may have and the matters, inrefation 1o which it may exercise such

:autonomy,' shall be such as may be prescribed by the Statute.
to conduct, co-ordinate, mglJJaIcand control teaching and research Work

~ in'the Colleges or Polytechnics recognised by the Umversny ;

to recognise hostels not maintained by the University and withdraw any
such recognition mthe manner prescribed in the Statute and the Ordi-

nancc

o mspect Colleges or Polytechmcs or mShMOns and to lake measures

to ensure that proper standards of instructions, tcachmg and training are
maintained;

* to promote with special C care the educational mter&ets of the weaker

sections of the people and, in partlcular of the Scheduled Castes, the
Scheduled Tribes, and the Other Backward Classes;

to provide facilities of refresher and vocational courses to the teachers
and alumini of the University ;

to co-operate and collaborate with other Universities and authorjties in
such manner and for such purposes as theUrﬁve}sity may determine;
to make provision for.- | . _

(@  Extramural tcachmg and exlenﬁon SCIVices; ’
(»  Correspondence courses,

{c) Sports and athletic activities; _
(d)  Social service scheme;

" (¢)  National Cadet Corps;. a

to provide coaching for competitive examinations for sepvice under the
Uniori or the State Govemment and such other training asmay contrib-
ute (o national development;
to institute and manage- N
(a) Information Bureau; '
()  Employment Bureau and;

4



to supervise and control the residence, conduct and discipline of sy~
dents of the University and to make arrangements forpromoling their

to demand and receivepayment of such fees and other charges which
to prescribe and control the fees and other charges which may be re-
to create administrative, ministerial and other necessary posts and to

to exercise conirol over the salaried ofﬁcers teachers and otherem-
ployecs of Lhe Umvcmlty in accordance with the Statute and the Ordi-

to hold and managc trusts ang endowments and fo institute and award
fellowships, scholarships, ex.hlbltl ons, bursanes medals and other

toreceive donahons and grants and to invest funds in accordance with

with the prior approval of thc State Govcrnmcnt to borrowon the secu-
rity of University property on money for the purposes of the University ;
to determine standards for admission to the University which may in-
clude examination, evaluation orany othermethod of testing; '
10 make 3pecial armangements in respect of women studenis as the Uni-

to make arrangements for promotmg the health and gcneral welfare of
todo all such acts and things, whether mmdmtal to the potvers aforesmd

or not asmay be requisite in order to further the objects of the Univer-

of Chhattisgarl:. In future the jurisdiction may extend beyond the State of
Chhatiisgarh, provided thatthe prior permission is accorded by the con-

oy
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(¢)  Prinfing E;Ild Publication Department;
(24)
./ health and general welfare;
_'_(2 5)‘-u
may be prescribed by the_OIdinance;
(26)
. ceived orrecovered by colleges;
@7
_ - . make appointments thereto;
(28)
'Ilaﬂoc ra
29
. awards ;
(30
 théprovisions of this Ac;
€))]
32
T .
(33).
_ versity may consider desirable;
€25
* theemployees;
(35)
Juorisdiction - (1
cemed Governments.
@)

Notwithstanding anything contained i in any other law for the tirme being in
force, any College or Polytechnic or institution unpartmg Technical Edu-
cation and situated within the limitsof the area specified under  sub-
scction (1) shall, with effect from such date as may be notified in this
behalfby the State Government, be deemed 1o be associated with and
admitted to the pr.ivilcgc;s of the University and shall.cease to be associ-
ated with olhpr University or. Board in the man nei—ﬁreﬁoﬁbcd ],3)' Statute

The Jurisdiction ofthe University shail extend to the whole of the State.

R} Prohibition
Jdiscrimina
Rt s]lmattels

Teachin

N Univers

Inspecti

Univery
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Prohibition of

A discriminationin -
-Hali matlers ~
¥ comected wilh
4 University

1 Teachingls

University

Inspection of

Un iveriit}_'

(3)

" orRegulation,

The research and development work being carried outin Colleges or
Polytechnics or Institutions Whllch have been admitted tothe privileges of
the University shall be co-ordinated and integrated into the activities of
the University with effect from such date or dates as may be fixed by the
mutual consent ofﬁw{;’mversxty and concemed colleges orpolytechmcs
orinstitutions.

It shall not be lawful for the Uruvcrsny to impose any condition re]atm gto
religion, caste, sex, place of b1_rth_ orany other opinion in order to entitle any

- person-

O io hold any office in the Umvcrsrty or
(i) to be a member of any authority of the University; or
@y - lo be appomtcd or admitted as a teacher; or
W) to be admﬂted to any dcgrae dgploma or other acadcrmc dlsml,cuon or
-7 courseof study or to qualify for any degree, dlploma orother academic
distinction; or
- fo enjoy or exercise any pnvﬂege of the Umvcrmty or benefit ﬁlcreto or
to donate funds for creation of endowmcnt ' o

, Prowded that the Umvefsxty may subject to the prcvrous
sancuon ofthe State Govemmcnt, maintain any college or polytechnic or
I.nstllutlon or reSIdenoe excluswely for women either for educatlon,

- jnstruction or reseive for women or members of Scheduled Castes or

Scheduled Tribes, or Other Backwa.rd Classes, seats for the purposes
of adm15510n as students in any Collegc or Polytcchmc or Institution . -
maintained or controlled by: the University.

. All rewgmsed teachingin the Umversnty course, the authontiés respons1ble for

organising such tcachmg and the curriculum shall be suchas may be prescribed
by Statute Ordinance or Regmauon, as the case may be. '

'

2)

The Kuladh;pau may, on his own motion, and shall on a request madc by
the State Government, cduse an inspection of the University, its buildin},
laboratories, muscums, workshops and equipment and of any College
‘arPolytechnic or Institution maintained by the University or adimitted to
its privileges, and also of the éxaminations, teachmg and other work
conducted or done by, the Umvemty and cause an inquiry (o be made in
respect of any matter connected with the admrnsu'auon or finances of
the University, Colleges or Polytechhics or hstitgtioi_ns tolbc made by
such person or persons as he may direct. -,

The Kuladhipati shall, in such case, give notice ofhis uusntton to cause

an inspection or inquiry to bemade:-
)] to the University, if such inspection or inquiry is to be made in

LY
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. Officers of the T 10,

University.- -

3)

%)

The Tollomng shall be the offi cers of the Umvcrsﬂy, na.mcI) -
@

(1)
(i)

@

M

vi)

" request of the State Government, ﬂleKu]ad.h:pan shall take action under
this sub-sectionin oonsultat(on wnh the State Govemment dm ' .
_The Executive CO'I.IIICil of the management as t:'he case may be, shall ;

: Ku]adhjpah may dl.rect

respec of the University, ollege or Polytechnic or Institution
maintained by it; 3
(i) 1o the management of the College or Folyiecﬁrﬁc orlnstintion if
the inspection or inquiry is to be made in respect of College or '
Polytechnic or Instifution admitted to the privileges of the Uni- :
versity and tHeUhiversity or management, as the case may be, 3.
shall be entiﬁcd to appoint a representative and shall have the °
right to be present and be heard at such inspection or inquiry:.
Such person shall report to the Kuladhipati the result of such inspection -
or inquiry and the Kuladhipati shall communicate through Kulpat to the
Executive Council of the University or the rnanagement of the enljege ;
as {he casc may be, his views with reference to the result of such inspec- -
tion or inquiry and shall, after asce_rlaininglt'he opinion of the Executive § -
Co uncil or th‘é manngement thercon, advise the Universify or the

management abom ﬂleacnon to be taken.
Pryvided that where an ms;)ecnon or mquxr;,r is caused on

commumcatc such acuon if any, as it has taken or may propose (o take
upon the result of suck mspectmnor inguiry through Kulpatito the
Kuladhipati a.nd such report sha]l be submitied within such time as the -

Where the Executive Councll ar the management, fail fo take action -
within such time to the: satlsfacnon of the Kuladhipati, the Kuladhipati
may, afler com1denng an}r explananon ﬁlmlshed or representatlon made

by the Execuﬂve Counml or the management, andafter cofisultation with ; '

the StateGovement; 1ssue such dm:ctmns as he may think fitand the ¥

Executrve ccnmcx! or management as the case may be, shall comply
withit : - ' i

_CHAPTER-3

OI‘FICERS OF THE UNIVERSITY 1

The Kuladhi pati;

Deans of the Faculdties;

Registrar; ' \ |

Dean of Innovatmﬂ Creattwly and Enn‘epreneurshlb and student wel-
fare;

Kulpati; - S 3 Appointmenl

" Kuladhisachiv;

{he Kuiachip
nd his pwer

{ Kulpati
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*rhc l{ulddhlpah ©O11.
gnd Lis powers
eor !

mif

& Kulpati

% Appointmentof 12.

_(Vii') “suchother officers iu the servicc of the L) iversity as may be declared hy

the Statute to be officers of the University.

(1) TheGovernorof Chhattisgarh shall be the Kuladhipat of the University.

(2) The Kuladhipati shall by virtue of his oflice, be the 1ead ol the Univer-
sity and shall, when present preside the meetings or convocation of the
University. o

) The Kuladhipati may-

(@) call foranyrecord or information relating to the affairs of the

_ University ;and

(b)  aflerreasons,tobe recorded, refer any matter except a matter
falling under section 55, for reConsideration to any officer or
authority ofthe Umverslty Wl'].ICllhBS previously considered such

_ ! malter

4 . I.he Kuladhapat.\‘ may, by an order in writing, annul —

" '(a) ~ any proceedings of any officer, authority, committee or body of
the University constituted by or under this Act, which is notin
conformity with this Act, Statute, Ordinance or Regulations ;or -

(b) any pmceodmgs ofany amhonty, comumittee or other body which

' : has been rcferrcd to kiim by Kulpah under Sub-section (7) of

. Sechcm 14, 1fhe is sansﬁcd that such proceedings are prqudmml
tothe interest of 1113 University.

' Provided that before making such order heshall call upon
the officer, auihonty, cotfimittee or body concemed to show cause |
why such an order should not be made and if any cause is shown
within the t:mc specified byhlm in this behalf he shall consider

. the same.

{5) _. Wm:m thc Kuladhxpah passes an orde:r annullmg the proceedmgs undcr
Sub—sectlon @), he may. make stch order in relation thereto in confor-
n:uty with thls Act, Rulc Statute Ordinance or Regulation, as he may

| deem fiti in the interest of theUmversﬂy and the order so made shalt be

(6) " Every proposal fo confer honorary deglee shall be subject to the corifir-

mation ofthe huladlupah

' (7) The Kuladhjpan shall exercise sich powers as may be conferred on him

by or under this Act.

(1) Kulpati shall be appointed by the Kuladhipati “undet the doctrine of
pleasure” after consultation with the Statc Government froma panel of
not less than three dlsungulshed persons in the {ield of lgchmca[ educa-
tion recommended by the search committee conslitated unider sub-sec-

b

tion (2) or sub-section (6);

T P
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Provided further that if the person or persons approved by the ' ,'
Kuladhipati out of those revommended by the Committee are not willing

(W ﬁccept the appoiniment, the Kuladhinal may call for fresh recommen-

" dations from search Committee;

,’(2) N

" The Kuladhipati shall cogsticute a search committee cousisting of the

following persons, namely:-

Q) one person recomimended by the Executive Council;

()  oneperson nominated by the Chairman of thg All India Council

_ of Technical E‘.ducaﬁon, :
iy  onepersonnominated by Kuladhipati;
Ku Iadhlpau shali appomt ane of these three person as chaieman of the
commiitlec

JFor constntuung the comm ittee under sub-section (2), the Kuladhipad
shall six months before the expixy of the term of Kulpati, call upon the
Execitive Counciland ‘the Chairman of the All Tndia Council of Technical

- Education to choose (heir nominess and if any ot both ofthem fail to do

so withirt one month-of the racelptof the Kuiladhipati’s conmlumcauon in

this re gard, the Kuladh.tpatl may funhcr nominalé any one orboththe .

_ persons as the case may be

‘No person who 1soonnectcd with the University or any college shallbe

| rccom mended or nommatcd on the commitiee under subsection(2)

_' The committee shall submit the panel within six weeks from the date of
its constitution of stch further time not exceediné four weeks as may be
extended by the Kuladhipati. :
Ifforaity reason the committee constituted under sub—secunn () failsto
submit the pane] within the period spec1ﬁcd in sub-séction (5),the

_ Ku]adhpan shall constifute auolhcr committee consnstmg of three per-

sons not connected with (he Umvemty orany College and shall appoint
them and one of them shall be designated as the Chairperson. The Com-
mittee so constituted shall submita pa.nel of three persons within a period
of su{ wecks or such shorter penod asmay bespecified; from the date of

' _ rtsoonshlm]on.
If the committee constituted under sub-section (6) failsto submit the -

panel within the penod SpeCLﬁed there i in, the Kuladlupah may appoml
any person whom he deems fit to be Ku Ipati after consultation with the
State Government. ;

Kulpan shall be a whol-timé salaried officer of the Univcrsitjr and Lxis
emoluments and other and oondmons of serviceor attams the age of 70
years which ever is earlear shall be prestibed by the ?tatute
Kulpati shail.hold office for a term of 4 years and ‘shat! not be: cligible for

i “
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appauintment fy morg than two tenwg -

such enquiries as may be d&&med necessary, it appears to the Kuladhipati
that Kulipati. — : :
(@  hasmade default in performing any duiy unposed on him by or

; under this Act; or
(b)  has acted in a mauner prejudicial to the interest of the

gt:: Provided that not with standing the expiry of his ter he shall

.:r: . continue {o hold office unti] his successor is appointed and enters upon hisoffice
but this period shall no, in any ¢ase, exceed six months,

the ; 3) If at any time upon representation made or otherwise and aﬁerma_kmg
i
E

al

he - _ University; or

= {c)  is incapable of managing the aﬂ'alrs oi' the Umversxly, the
i : ' Luladfnpau may notwithstanding the fact that the term of office
he ' of Ku]pau has not expired, by an order, mwntmg, stating the
al reasons therein, requlrc Kidpati to relu.iqlush'lns officeas from
i | N such date as may be s;_jeciﬁed in the arder. '

in (4)  Noorderunder sub-section (3} shall be passeflunless the particulars of
e " the i;rounds on which su_ch action is proposed to be taken are comimnuni-

caled to Kulpati and he is given a reasonabie opportunity of showing
e | cause égajnst the proposed order.

' (5)  Asfromthe date specificd in the order uader sub-section (3), Kulpati
+f _ shall be deemed to have rehnqurshed the affice and the office of Kl.llpan )
e « . shallfallvacant, |

{6) In the event of the occurrence of any vacancy including a temporary
. vacancy inthe office of Kulpati by reason of his death, resignation, leave,
0 j) | ' illness or otherwise Kutadhisachiv and if no Kuladhisachiv has been ap-
1€ ! © - pointed orKuladhisachivisnot ava:lable, the Dean of any faculty nomi-
r- ' nated by the Kuladhipati for that purpose shallactas Kulpati until the
-t date on which Kulpati appointed under sub-section(1}) ar sub-séction(7) .
of section 12 enlers, as the casc may be, upon office;
r ) Provided that the arrangements -contemplated in this sub-
d Lo ’ section shall not continue for a périod of more than six months. ¢

f JPowersandduties - 14. (1) Kulpan shall be the Chief Executive and Academic Officer of the .

{oriuipat UriiVersity. He shall be an ex-officio member and Chairman of the

e 1 Executive Councjl and of the Academic Council, and Chairman of such
i ' o other Aithorities, committees or badies of the University of which he isa
e 1 '_' _ : member. He shall be entitled to be present and to speak at any mccting
: ofany authority, commitiee or otherbody of the Um\ermty, but shall not
be entifled to vote unless he isa member of the auihonty, com.mmee or

0 body concerned. N
' ' (2)  Itshall be the duty of Kulpafi to ensure that thls Act, lhe S1atuie the

T _ | Ordinance and the Regulation are faithfully 0p§¢wed and he shall have
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Powers and duties  15.
of Kulpati for the
establishment of

the University

&)

SO

©

. referthematterto the Kuladhipati whose decision thereon shall be final.

(6)

B the Executive Council on an appeal undcr the second proviso of sub- |

@

@®)
()

To carryom the business of newly cstabllshcd university the State Government
may appoint Kulpat, a person from the field of Technical Ec\lucauon foraperied
not exceeding two years and the person so appointed shall, constitute Executive
Counéil, Academic Couneil and other Al.lthontlcs of thé Unwers:t) within a

garding amendmentm()rdmance Statute, Regulahon orany matter re~
" lating to appomtments '

 Ifinthe opinion 6f Kmpau any proceedmg of any authority, committes
" or otherbody ofthe Umvermty is likely to be prejudicial to the interest of

all powers necessary for this purpaose. \ 5
Kulpati shall have power fo call the meetings of the Executive Councit ori :
Academic Couneil and any other authority of which he is the chairman or ¢
he can delegate this power toany other officer. ;
Ifinthe opinion of Kalpati any emergency hasarisen which requires ! :
lmmcdlatc action to be taken, Kulpati shall take such action as he deems | !
nccessaly and shall, at the earliest opportunity thereafier, report his ac--
tionto such officer, authority, committee or other body as would have in
the ordinary course dealt withihe matter;

Provided that the action taken by Klﬂpéli shall not commit the ‘
University to any recurring expenditurc for abcriod of more than three -

k:

moniths; . 3
' Provided ﬁlrl.her that where any such action taken by Kulpati é
aﬁ’ects any personin the service of the University, such person shall be

entitled to prefer, w:lhm thirty days from the date op which suchacuon s
connnumcated 10 hjm, an appml to thc Executive Coumcil; _ E

Pr0v1ded also that this power shall not extend to matters re-

On receiptof réport-atider SIlb-SCGIJOI"J (4) if Lthe authoriLy, committee or
body concemed does not approve the action taken by Kulpati it shall

The action taken by Kulpati under sub-section (4) shall be deemed to
be:the actiontaken by the appropriate authority until it is set aside by the
Kuladhipationa rcfércnce made under sub-section (5) or is sataside by

-

section (4) ' -

the University, he shall record hls reason and refer the matter to the
Kuladhipat anda]so mfonn lhe amhohty, commitfes or other body con-

3 cerned shall not be gwen eifect lo tlf the matter is decided by the
_ Kuladhlpau under sub-section (4) of Section 11.

Kulpati sha.ll exercise general cunl:rol over the aﬁ‘mrs of the Umversny
and shll give effect (6 the decisions of the authorities of the University.

Ku]patl shall exercise such other powersas may be prescribed by the |

Statute, Ordinance and Regulation.

1
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16.

17.

18.

period of six months from the date of establishment of the Uriiversity and till the
said authorities are constituted, Kulpati shall be deemed to be the Executive
Council, Academic Council or such other Authority, as the case may be, and
shall exercise the powers and perform the duties conferred or imposed on such
authorities by orunder thisAct: ,
Provided that the Ku'ladlnpatl may, if he considers it necessary or
expedient so to do, appoint a commitiee, after consultation with the State |
Govemment, consisting of an educatiopist and an administrative expert and
representative from industries to aid and advise Kulpati in the exercise of his
powers and performance of functions in lieu of each such authority.
(1)  AKuladhisachiv shall be appointed by the Executive Council on the
recommendation of Kul Ipati, ifthe Executive Council doesnot accept the
'racommendatm/n of Kulpauﬂle matfer shall be referred to the Kutadhipati
whose decision thereon shall be final. First Kuladhtsaclnv shall be
appointed by Kulpan after consultation withthe State Governinent,
(2)  TheKuladhisachiv shall be a salaried oﬂicz;of the University.

(3)  Subjecttothe provisions of this Act, the term of office, conditions of

service and emolumems of Kuladhisachiv shall be such as may be .
prcscnbcd by Statute and till so prescnbed asmay be dctcnmned by
* theKuladhipati. -

@) Kuladhlsachlv shaIl perform such duties and exercise such- powers of

_ Kulpati asmay. bg assigned to him by the Kuladhipati in consultationwith
+  Kilpati aiid he shall perform such other duties and exercise such other-
powers as may be préscribed by Regulation: _
The post of Registrar and such othér cadres of other officers shall be filled from
the officers of the Staté University Service Constituted under the Chhattisgarh
University Adhiniyam, 1973 (No. 22 0f 1973). In case of non-avéilz\abilitj of
such.officers the:posts shall be filled in by the Kuladhipati by securing the
services of suitable officers on deputation.
(V) Registrar shall be the whole-time salaried officer of the Umvcrsny and
shall discharge his duties under the Act, subject to the general superin-
" tendence and control of Kﬁlpatf, he shall act as the secretary of the
Executive Council, Academic Council, and Academic P!énn.ing and
EvaluationBoard: I |
(2) Registrar shall be appointed in accordance with the provisions of
Section 17; o
Provided that thie first Registrar of the:Unrivers!ity shall be
apgointcd by the Kuladhipatt after consultalion‘\wilh the State
Government and shall hold office for period not exceeding two years
and on such terms and conditions s the K‘”ﬁdl?’lﬂ?ﬁ may determine.

n
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(3} Bubject a the powers of the Executive Council Registrar shall, upless

othcrwise provided in the Statuie, be responsible for seeing that ail moneyr
zi_rc cxpended for the purpose for which they are grantec or alloicd,

{43  Unless otherwise provided for by or under this Act, all contracts shall be'

N ;¢ signedandall documents and rbcq_rds shall be authenticate by Registrar:
' onbehalf of the University. - - :
(5) Registrar shall exercise such powers and perform such duties as may be

: conferred ar imposed on him, by Statute, Ordinance and Regulation.
anoflonovation 19, (1) The Dean of Innovation, Creativity and Entreprepeurship and student |
;T:::::::I ris!; i welfare shall be appointed by the Executive Council on the recommien- 3
1d Student welflare dation of Kulpati. ' ' ‘
- (2) Dean appointed under sub-scction (1 ) shall be awhole-time salaried °

' nﬁ‘ icer. ]

.. Provided that the Executgvc Council may, if it is COHSidél’Cd

' | | necessary, apﬁoint', on the recomnfnendation of Kulpati, a teacher, not
below the rank of 2 Reader for a period not éxoceding'two years to
discharge the duties of the Pean, in addition to his dutiesas suchteacher,
and, in such case, the Executive Council may sanclion a snitable
allowance to be paidio him. | '_

()  Thetermsand conditionts of service and duties and powers of the Dean

shall be prescribed bythe Statute. , i-

Ef‘e}”ifl°y ces 20.  The Appointment of other employeesofthe University notcovered by Section

SRR - 17 shull be made in such ranner and the conditions of theizservice shall be such
" asmay b€ prescribed by ihe Statute, Ordinance and Regulation.

CHAPTER- 4
AUTHORITIES OF THE UNIVERSITY

oritisofthe 2] TheFollowing shall be the authorities of the University, namely:-

it (one) Executive Council; '

(two) Finance Commttee;

(three) Academic Couneil;

(four) Faculies;

(five) -Board of Studies;

{(six) Academic Plasiningand Evaluation Board;

(sevcn) such other authorities as may be dccldred by thc Statute to be 1he

authonties of the University. '

tive Council 22, The Executive Council shall be the Exccutive bod y of the University and shal
consist of the following, namely - - . )
(one) Kulpati; N L Chajrman
(two) Sccretary in charge — Technical Educahon a “Member

T I
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Govcmt;flénl of Chhattisgarh;

(threc) Secretary inchatge of Finance Department
Govermnentof’ Chhattisgarh;

(four} Secretary incharge ofIndustry Department
Govemnmentof Chihatiisgarh ;

(fve) Kulpati- Rajiv GandhiPraudyogili Vishwavidyalaya
Bhopal; : —

(six)  Director of Indian Institute of Techrology
nominated by Kuladhipati;

(seven) Chairman Confederation of Indian Industries
Eastzone ;

(c;ght) Two principals of affiliated colleges or polytochmus
*or mStltUUOﬂg to be nominated by the Kulad}up&u
by rotation, aecor{_img to seniority;

(nine) , All Deansof Faculfies;;

(ten)  Two Professorsfrom the University teaching
Depamcnté/ affiliated Colleges or Institutions

. tor be nommated\by the Kuladhxpau by rotauon,
acmrdmg to. scmonty;

(clcvcn)Two Headsof Departments from affiliated
Polytcchmcs tobe nommatad by the thadhlpati,

I bymtauon according to seniority;

(twelve)Director Technical Education, Chhau]sgaxh,

(thirteen)Chairman All India Coungil for Technical

" Education Central Region Commitiec, Bhopal;

(fourteen)Two known industrialists with technical and

' managerial expenenccto benommamd by
the Kuladhipati; '

(fifieen) Three mer_x_lbe:s of Vidhan Sabhato be

| nominated by the speaket of Vidhan Sabha;

(sixteen)An educationist inthe field of techrical
cdur:auon to be. nommated by the Kuladhlpau

(scventeen)Registrar.

1

Member
Member
Member ]
Member
Member

Member

Member
Member

Member

Member
Member

Member

Meinber

Member

‘Member

Secretary

(2)  The members of the Executive Counci] other than Ex-officio members

shall hold office for a period of three years.

(3)  One third of the members of the Exccutive Council stiall form the

quonum:

* Provided that fto quonim shall be necessary for adjourned meet-
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Executive Council

I

ing which is sumrmoned afler one hour

Subject to thic provisions bf this Act, and the Statute, Ord__inance and

Regulation made there under, the Execntive Counci) shall be the supreme :

duties namely :-

{one) tohold, contro ltéia'administcr the property and funds of the
University,

(two} - to administer the funds placed atthe disposal of the UmVersny
for specific puq)oscs,

(three) toadoptthe annual accounts together with the audit report;

(fow) to prepare the annual financial estimates and pass it;

(five)  to fix the limit for the total recurring expenditure and total non-
1 Iecumng éxpcn'dnum forthe year based on the resources of the |
.

Umversxty which in thie case of product;veWorLs may include
thé proceeds of Loans,

(six) Sub;ect toclaiise (five), at any lime dunng the financial year
(a)  toredicethe amount of the bud Jget grant; _
® to sariction thie ransfer of any amount within a budgeted

- Fu giadtffom otie head to another or from a subordinate
* hiallitider oné minor head to a subordinate head under
- afiothér minor head; or '

y to sanétiori the tmnsfcrofany amountcxcec:hngrupees -

“fifty-thouszand within a minor head from one subordi-
*naté'head to another or from one primary unit to
“another primary unit,

‘ (sevc:n) 10 borrow and lend fundson beilalfo f'the University;

valded that fuiids shall not be borrowed on the
- seclifity of University property without the prior approvai ofithe-

State Government;
(eight) 16 fransfer any movableor m‘tmovablc property onbehalf of the
g ‘Umvemty‘ ORI

Prowded thiit no immovable property of the Umversny

shall cxcept viith the prior sanction of the State Govemnment be -

' !ransferred by way of mortgage, sale, exchange, gift or

ot.henwsc N

(e toenter mto vary, carry out and cancel conhacts onbehalfof

the University i ;n the excreise of powers and performance of the

duties assighcd to it by lhis_ Act, and the Statu(c;

(ten) 1qdetermine ,t._hc form of, provide for the cﬁslpdy and rcgu_late

A

‘authority and shall have the following powcers and perform the following
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the use of the common seal of the University;

(eleven)to lay before the State Goveniment annually a full statement of
the financial requirements of University and Celleges, Polytech-
nics and Hostels;

(1welve)to admitf_;pucges or Polytechnics to'the privileges of the Uni-
versity on the recommendation of the Academic Council and
SL_l_bj ectto me‘pmvis:iqns ofthis Act and Statute and to withdraw
any of the privileges and to take over the managément of the -
College or Polytechnic in the manner and under conditions pre-
scribed by the Statute and Ordinance;

(thirteen)to declare Teaclung Departments of the University, schools of

Studies or Colleges or Polytechnics as autonomous College or,

BC!lyteclmIc

' . Provided that the extent of autonomy which each such

Teachmg Departxﬁént of the Umversnty, school of Studiesor -
Colleges or Polytechmcs may have and the matters mrelation to
wbwh 1t may, cxerclse such autonomy, shall be such asmay be

prescn'bed by the Statute

:(fouxtecn)to makc prowsnon 1'01' buﬂdmg, premises, fumiture, apparatus,

books and othel; means neﬂdcd for carrying on the works of the
. Univessitg .
(ﬁﬁem) to aoccpton beha]fof the Umvcrsxty, trusts, bequests, donations
and transfcrs of any movablc or immovable property to the Um—
‘ versrty‘, .
(31xtcen)to mauagc andregulau: the fmances, accounts and mvestments
ofthe Umvemty; :
(seventee:n)To institute and managc
(a) :aPnntmg and Pubhcauon Bureay;
Y " an Informatlon andEmploymem Bureau;
) anAlhmmu Breay;
@ an Entrcprencurslup Bureau;
(elghteen)to make; provlsmn for;
(1) Exteérnal téaching and reséarch;
@ ~ University Extension Activities;
(i) - Comespondente Courses;
av)  Student’s Welfare;
"\ Sporis arid athletic Activities;
()  Social Service Scheme; and
(vu)_ National Cadet Cprps;
(nmtccn)lo scrutinise all proposalsof the Academic COUﬂCll with a view
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to their execution within the framework of the hudpet;
{twenty Jfo create posts of Professor, Reader, Lecturer ot other teaching
posts as may be proposed by the Acadcrmc Planning and Evalu
ation Board. .
Provided that (16 &aching post shall be created without
the prior approvat of the Stiate Government.
(twentyone)to create administrative, ministerial and other posts with the
_ prior sanction of the State Govemment;
(twentytwo)to abolish or suspend, any post of Professor, Reader, Lec-
turer or other Teaching posts in the Uriiveisity on the recommendations
ofthe AcademicPlanirig dhd Evaluation board;
(twentythrec)to establish, mntam and manage Colleges, Polytachmns, teaching
. |Depa.mnents institutions ofrescarchof Specialised studies, laboratoncs
hbranes museums arid hostels; .
(twentyfour)to recognise hostels andio prowde housmg acmmodahon for
_ teachers of the Umve;srty, o
(twcntyﬁvc)to arrange forand direct the mpecﬁon ofaffiliated oollegc, recognised
mstltuhons Polytech:ucs and hostels and to issue instrictions for
mamtaimng their efﬁcmncy and for ensuring proper conditions of
employmcnt for members of their stafif, and payment of salaries and, in
case of disregard of ; such mstruatnons 10 modify on the rccommcnda—
lionsHfthe Academic Conidi L the condmcns ofaffiliationor recogmhon
or taking such other steps as 1t deems necessary and proper in that
behalf;
(twentysix)to preparea College code laymg dovmtherem the terms and condi-
tions of affiliation of colleges andPolytechmcs '

'(nwcnlyseven)to call for reports, returns and other information from affiliated

cqucgﬁ recogmsed instittions os polytechmcs or hostels;

(hvent}eightjto supci:vibé, and conttol the EHHﬂSSion in institution and hoste),
conduct and dlSOIphl‘lB of the students and to make arrangements for |
promohngthexrhea]th and gcm:ral welfare;

(twentynine)to recommend to the Kuladhipati the conferment of honorary de-
gree and academic distinctions in the manner prescribed by the Statute;

(thirty) to confer or withdraw degrees; diplomas, certificates and other
academic distinclions in the manner prescrbed by the Statutc;

{thirtyone)to institute fellowships, scholarships, studentships, exhibitions, med-
als and prizes; | :

(thirtytwo)save as otherwise provided by this Act, or the Statute, to apgbinl the
officers other than Kulpati, teachers and other employees of the Univer-
sity, to define their duties and the conditions of their setvice and to pro-

N e T ST T
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vide for the filling up of temporary vacancies:

(thinythree)to regulate and enforce discipline among members of the teaching,
administrative and ministerial staff of the Universily in accordance with
the Statute and Ordinance;

(thirtyfour)to recogmsc amember of the siaff of an affiliated or recognised insi-
fution as a teacher of the University and withdraw such recognition; ‘

(thirtyfiveio fix remuneration of examiners and to arange for the conduct of and
for publishing the results of the University examinations and other tests;

(thirtysix)to cancel examinations in the event of malpractices, partially or wholly,

and to take action against any persons or group of persops or institutions.
found guilty of such malpractices, including rustication of studcnts
(tlnrtyseven)to take disciplinary action against students ensolled in the Umvem(ty
. mcludmg candidates for any examination.
(tlunyelght)lotake disciplinary acnona;gamststafﬁpasomappomted asmwgﬂaioxs,
examiners ete; who are mdlsmplmed
(thirtynine)to {ix demand and receive such fces and other charges as may be
- piescribed by the Ordmance, o _ ST
(fourty) to make, amend and cancel Ordmanoc : o .
(fourtyone)to accept, rej ject or retum tothe Academic Council for 001151dcr- -
" alion, but notto amend, Regulation framed by the Academic Councﬂ
(fourtytwa)to entertain, ad Judxcate upon and, if dcemcd fit, to redress gnev—
“ances of the employees and the sludcms
(fourtythree)to exercisé such other powers and perform such other duties as
may be conferred or unposcd omt by or under this Act;
(fourtyfour)to exercise all powers of the University not oihemseprovided forin
this Act orthe Statute and all othér powers which are requisite to give
effect to the provisions of this Act or the Statute; h
(fou:tyﬁvc)to delegate by R::gu]ajibn any of its powers to Kulpati, Registrar or
. such other officer of the Umversrty ora Committee appmnlcd byitasijt

may deern fit : .
(1) Kulpati shall constitute a Finance Committee for the University corisist:
ing of the following membcrs, pamely:- o
(one) Kulpati; o Chairman
(two) Two Financial Expertstobenominatedby ~ Meémiber
the Kuladhipati; |
(three} Finanee officer of the University: © Meémber
(four) Secretary, Department of " Member
Technical Edication; SN

(five) Secretary, Department of Finance - Member
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(six)  Registrar; Member
Secrclary
2) ; The finance Committee shall control the finances of the University,
Y J(3)&. Subject to the provisions of this-Act and the Statute, Ordinance and
Regulation made thereunder, the Finance Committee shall exercise the
powers and perform the functions as under :-
() toreviewthe Income and expenditure of the University;
(b)  toprepare theannual financial estimate of the University before
the wnmenwnigﬁt of the financial year and place it before the
Executive Council forapproval and to advise amendment therein
from time to ﬁmé;
(c) fo get lhb" annudl accounts and the annual audit of the University
: * . completed in time and, in the light of the r’cﬁort, order appropri-
ate directions; -
) Thrce membcrs shall form the quorum out of which prescnce of Kulpati
and one mémber cllher fmm clause (four) or (ﬁvc) of sub-section (1)
shall be cssenha] .
demicCouncil  25. (1)  The Acade:rmc Councﬂ sha]lbe the academlc body of the University
R ‘ -cansisting ofthe followmg mcmbexs namely - _
. (one) Kulpatl * Chaipman
£ (lwo) Kuladlnsachlv Member
(three) Dlrector Techmcal Educatlon, Chhattisgarh; ~ Member
(four) Chamnan Chhattlsgarh Board of Secondary Member
Educahon, :
_ (6ve) DeanofFaculties; Member
(six) Chauman of Board of Studlas Membér
(sevcn) Hcads ofthe Depa.rtments of the University;  Member
_(clght) Four Prmmpals two fmm affiliated Colleges ~ Member
and two from afﬁhate.d Polytechmc.s tobe
nommated by Kulpau, by rotation, aocordmg
. to semonty o
{(nine) Two Professors from aﬁillated mllcges ofthe  Member
_Umvcrsny tobe uommqted by I(ulpau, by
rotation, according to seniority; k
(ten) Two Rcadei'_s ﬁ_om_ Ihc_UpJ:}rersity Teaching Member
Departments amongst whom one shall be
alady teacher nominated by Kulpati, by
rotatior, according to seniority; S '
(elevcn)RegiSt_rar of the University. 7P Meniber
L. . - .

~Secretary
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3 Powersand dulics

of Academic

4 Council

(2)-

3)

“)

26 (1)

-F

b

2)

One-third of the members of the Academic Council shall form the
quonmy; |

The Academic Council shall have the power to co-opt, as members,
two persons having special knowledge or experiencein the field of any
particular business which may come before the Council for consider-
ation. The mermbers so ¢o-opted shall have all the rights of the members
of the Council in regard to the transastion of {he busipess in relation to -
which they may be co-opted.

Allthe members ofthe Ac.adermc Council other than ex-officio mem-

. bersand members refenred to in sub-schon(B) shall hold office fora

termn of three years.
The Acadcmjc- Council Shail in addition to all other powers vestedn it
'by thS Act, the Statute and the Ordinance have the fol lowing povers
and perform the following duties, namely. :- ! ‘
(onc) loexercise general supemsmn over the academic policies of the
‘University-dnd to give direction regarding methods of instruc-
tion, co-operative teaching among colleges and polytechaics
' mmntamod by oradinitted to the privileges of the University,
valuation of research orimprovements iri academic standards; -
[(two) - to consider matf,ets of pencral academic interest either on its
owninifiative oron areference by a faculty or the'Excpdtivé _
_ . Council and-to take: appropriate action thereon;
(three) (@) to make proposals for aliocation of de;)artments to 1he,
Board of studies; - - o
.- (b)) -toassignfellowsandits oemmembers fo the faqﬁ;ltglri o
(four) to make proposa.ls to institute fellowships, scholai‘ships _
- studentships; exhibitions, medals and prizes and to makc rul&e

fortheiraward, . - . _
(five) to con51der‘the application for admission of an educational insti-
tution to theprivileges ofthe University.

- Provided thatno such application shall be consideréd
ualess the institution has been approved by the All India Councﬂ
for Technigal Education and the State Governmerit

(six) . to prescribe qualifications for recognition of persons as teachers
of the Uﬂivcrjsity and to actord such recognition;

(seven} to make arrangement for the conduct of examinations and to
appoirtresult committecs or othér petsons or both, as it thinks
{it, to prepare the result ofexaminations and report stich result to
the Executive Council for publication;

(cight) to recognise persons eminent in any subject to ghide research in
that subject;

The Academic Council may appointa standing commaitiee from amongst
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28.

29.

30.

@
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(2)!
Bt

(3)

@)

)

Y

O

1)

its members. The constitution, powers and furctions of the said standing

commiftee shall be determined by the Statute,
'lhe University shail have one os more faculties as may he prescribed by
lhe Stalule;

Each faculty shail copsist of dean and such other members and shall -
have such powers and performysuch duties as may be prescribed by the

Statute;

. Each faculty shall have such deparhnents asmay be assigned o 1t by the

Ordinance;
Dean shall be appointed by the Knladhipati on the recommendation of

the Kulpati for aperiod of two years from amongst the Professors of the

University Tcaclnng Departments or School of Studies orcolleges of the
said subject;
Provided that 1f ﬁlerc isno mecssor in the University Teaching

J -

Dcpartments or Schools of Studies of the said subject, dean shall be -

appointed from amongst the Professors of aiﬁhatqd colleges of the said
subject;
Dean shallbe the Chairman ofthe faculty and shall be responmble forthe

. implementation of the Statute, the Ondinance and the Regulation relating

fo the faculty and forthe conduct and maintenance of standards ofteachmg

-and research;

There shall be a Board of Studies for éver_v subject or group of subjects

= fordegree coursesasprescribed by the Statute;
* Fach Boardsshiall COI]SISt of such persons as may be prescnbed bythe

Stafute. ) . o

The Board of Studies shall have such powers and perform suchfunchcns asmay |

be prescnbed by the Statute.

' -'Ihe Academic Planmng and Evaluatmn Board shall cogfsist of thc fol-

lowing members, namely:-

(one) Kulpati; S ' Chairnan
(two) Kuladhisachiv, : ' Member
(three) Registrar; : © Member
_ ) secrelary
(fowr) Deanof Faculfies; : : .~ Member
(five) Nominee of the State Planning board, Member
(8x) Twoprincipals of collegenominzted Mermber
by Kulpati; ) .
. (seven) Two reputed scholars in the field of © Member
technical education not connected '
with the University pominated bythe v '
State Government; : T

(eighty I"mancc officerof’ the Umvcrmty *Member
| .

‘Boar'ﬁtobc

constituted

| Dniversity Fund

Objcet to which
Uuniversity Fund
may be applicd
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Board tobe

constituied

| University Fund

. Objectéo wlhich
University Fund
may beapplied

(2}
(3

@)

(1)

@

(1
@&

3

m

(nihe) Twa representatives of Industey Member

nominated by the Kuladhipati;
Que-third of the members of the Board shall form quorum.
The term of the Academic Planning and Evaluation Board shall be three
ycars. e
The Academic Planning and Evaluation Board shall kave the following
powers and perfdmithe following duties, namely:-
{one) to prepare the short-term and long-term plans of the University;
(two) to consider and forward.io the Execitive Council with its
recommendations the research projects and academic
programmes prdposcd by the facuities and (o bring about
inter-faculty co-ordination for talcmg up projects on inter faculty
o basis;
(three) to suggest new acadexmc. programmes for the faculties and 1)
do academic evaluation of affiliated colleges and polytcchquf
_ the University from funeto time; '
(four) to make proposals for the establishments of dcpartme.nts
institutions of research and speclahsexi studms, laboratoricsand
rauseums; ‘ ' :
to evaluate from time to tmle the working of the University .
Teaching Departments, and Schools of Studies; '
(§x) Toevaluateperiodically the progress of the planis B
There shall be such o&hcr Boards in the University asmay be prescnbed
by the Statute.
" The Constitution, terms, powers and duties of the Board constituted
under sub-section (1) shiall be such as may be prescribed by the Statute.

(five)

- “ CHAPTER-5
FINANCES, ACCOUNTS AND AUDIT

The University shall establisha Fund to be cailed the University Fund.
The following shallfrom part of, o1 be paid into , the University Fund:-
(a) any reat, cantribution or grant by Central or Slatc Govemment
or any bodycorporate; -
(b) trusts, bequests, donations, endowments and othier gxams
(c) the income of the University from all sources including income
form fees and charges,
(d)  allother sums received by the University;
The University Fund shall be kept in any Nationalised Bank.

The University Fund shall be applicablé to the following objects, andin -

the following order :-
(one) payment of debts mcurred by the University for the purpose of
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this Act ang Statuie, the Ordinance and Regulation made there-

(two} upkecp of Colleges, teaching departments, Schools of Studies
established by the university, residences and hostels;
(threc) payment of the cost oFdindit of the University fund;

(four) expenses of any suit or proceedings to which University is a

(five) payment of 'salaries and allowances of the officers and
employees of the University, members of the teaching staff and
the establishment employed in the colleges maintained by the
Univcrsitjf for and in furtherance of the purposes of this Act, and
the Statute, the Ordinance and Regulatlon made lhcreunder and

3 to the payment of apy Provident Fund Contnbuhons gratmty

and other benefits to any such officérs and employees, members
- of the teaching staff or the members of such establishment;
(sx) paymentof the travelling and other allowances of the members
of the Executive Council, the Acadcnﬁc.Co‘lmcil and any other-
authorities of the University or the members of any Committee

of Board constituted by any ofthe authorities of the Universityin

pursﬁahoc of any provision of this Act, and the Statute, Ordi-

nance and Regulation made thereunder;

‘ (seveﬁ) payment of fellowships, scholarships, studentships and other

(eight) payment of any expenses incurred by the University in carrying
out the provisions of this Act, and the Statute, Ordinance and
Regulation made thereunder; )

(nine) - payment of any other expenses not slﬁcciﬁed in any of the
preceding clauses declared by the Executive Council to be the
expenses for the purposes of the Universi ty.

No expenditure shall be incurred by the University in excessof the limits

for total recurring expenditure and tolal non-recurring expenditure for _

the year fixed by the Executive Council without the previous approval of

No expenditure other than that provided for in the budget shall be

incurred by the University without the previous approval of the Execu-

38 {64)
under:
party;
.awards to students.
@
the Executive Couneil.
3
tive Councﬂ
1ual Reporis 34.

The annual report of the Universily shall be preparcd under the ditection ofthe
Executive Council and shall be submitted to the Executive Couheil on or beforc
such date as may be prescribed by the Statute and shall be considered by the

’Audil of Account

i

Statute
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Audit of Account
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Executive Council at its annual mcctin}g. The Executive Council mayl pass

resolution thereon and communicate the same to the Koladhipati
{ e Unyversity shall, thereafier send a copy ¢! the annual rEport ke tlc

State Government and the State Government shall, cause the same to be laid an

the table of the State Legislative Assembly regularly.

(1)  The Accounts of the University shall be audited at least once in every
year at intervals of not more than fifieen months by the examiner of local
fund accouats of the State. |

(2)  The copy of the audited accounts together with the audit report shall be
submitted by the Exécutive Council 1o the State Government and the
same shall be laid on the table of the Legislative Assembly.

L / CHAPTER -6 | ' |
'STATUTE, ORDINANCE AND REGULATION

Subject to the provisions of this Act and the ru]es mad'e ﬂiertlaunder the Statute

.may provide for all or any of the following matters , namely; - :

(oncj the constitution, powers and duties of such bodies as may be deemeéd

_necessary to constitute from time to time; _

(two) the manner of election or appeintment and the term of officers or the -

members of the bodies in section(2) including the continuance in the of-
" ficeof the first members, and filling ofthe vacanéies of members and ali

other matters relating to those bodies;

(three) emoluments and other terms and conditions of service of Kulpati, his

_ powers and duties; -

(four) the term of office, conditions of Service and emoluments of Kuladhi
Sachiv and his powers and duties;

(five) powers and duties of Registrar and other officers and employess of the
University and the conditions of their service; _

(six) to make provision for pensioh, provident fund, establishment of
insurance scheme, gxaruity' and other benefits for the employees of the
University; '

(seven) holding of convocation to confer dcgrcés;

(eight) conferment of honorary degrees;

(nine} withdrawal of degrees, diplomas, certificates and other academic

distinctons;
establishient and abolition of faculties, hoslels, teaching departments,

(ten)
schools of studies, Collcges and Polytechnics maintained by the

University,
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(cleven)conditions under which Colleges may beadmitted 10 the privileges of the
UIniversity and withdrawal of such privileges;

(twelve)extent of the antonomy which the teaching departments of the Univer-
sity, school of studies or Colleges or Polytechnics may have and the
matters in relation to which such autonomy may be exercised;

(thirtcen)qualifications of Professors, Rcaders, Lecturers and other teachers in
affiliated Colleges and recognised institutions;

(fourteen)administration of endowments, and the institution of fellowships,
-scholarships, studentships, exhibitions, bmsanes medals, prizes and other
awards;

(fifteen) enroluments and terms and conditions of service for the benefits of
officers and feachers of the university payablc"ﬁ'om {he university fund;

(sixteermode of detgrmining seniority for the purpose of this Act;

(seventeen)maintenance ofa register of registr:red graduates;

. {eighteen)establishment and constitution of Bureau for publications, and;

(ninteen)all other matters which, by this Act, are to be provided for by Statute;-

(1)  The first Statute with regard to matters set out in Section 36 shall be
‘made by the State Government and a copy thereof shall be Jaid on the
table of the Legislative Assembly.

" (2)  TheExccutive Council may, from time to fime maLc new or additional

Statute and may amend or repeal the Statute in the manner hereinafter
g prov1ded -

(3)  TheAcademic Council may proposc fothe Execul.we Council the dmft
of any new Statute or amendment ofany existing Statute 10 be passed by
the Executive Council and such draft shall be considered by the Execu-
tive Couacil atits next meefing; | _

Provided the Acadernic Council shall not propose the draft of
any Statute or of any amendment of a Statute affecting the status, power
or constitution of any existing authority of the University until such au-
thority has been given an opportunity to express its opinton upon the
proposal and any opinion so expressed shall be considered by the Ex- -
ecutive Council.

(4)  TheExecutive council may approve any such draft as is referred to in
sub-section (3) and pass the Statute or reject it or retum it Lo the Aca-
demic Council for reconsideralion, either in whole or in part, or sugpest
any amendmen.

(5) Any member of the Exccutive Council may propose to the Executive

' Council the draft of any new Statule or amendmens to existing statute
and the Executive Council may either accepl or reject the proposal if it
relates to a matter not falling within the purview of the Academic Coun-

- iOrdinance

e e b oy g A e 2 F o
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¢il. In case such draﬁ relates to a matter within the purview of the Aca-
demic Counel), the Executive Council shall refer it for consideration to
the Academic Council which may either report to the Exccutive Council
that it does not approve the proposal, which shall then be deemed to
have been xejected‘by the Executive Council or submif the drafl to the
Executive Council in such form as the Academic Council may approve
and the provisionis of this section- shall apply in the case of draft so
submitted as they apply in the case of a draft proposed to the Executive
Council by the Academic Council.

(6)  Nonew statute shall beintroduccd or any addition or amendment or
repeal of existing statute shall be made without the prior approval of the
Luladlnpah o -

Sub ject to the pmwsxons ofthis Actand the Statyte, Ordmance may prmnde for

all oranyof the folloumlg matters;

(one) admission of students to colleges, teaching departments schools of
smdm; polytechnics and laboratories and le,vy of fees and their enrol- -
ment: :

(two) deprees, diplloma_s, dgrﬁﬁcates and other academic distinctions o be
awarded by the Urﬁve‘réitjg and the qualifications forthe same;

(three} examination l&dmg to the degress, dlplomas and certﬁcates of the Uni-

versuy; )
(four) feestobe cha:ged for courses of study in the University and for adrms

sion to the examinations, degrees and diplomas of the University;
(five) laying down conditions for appearingin exarninations for degrees, diplo-
" mas, certificates and other acé,demic distinctions;

(siX) conductofexamination;

(seven) condition of award of fellowships; scholarships, studentships, exhibi--
tions, medal and prizes, bursaries etc; _

(eight) maintenanceof discipline amongst the students of the University;

(ning) accommodation for the hostels and teaching departments;

(ten)  recognitionand inspectionof hostels;

(eleven)special arrangements, if any, which may be made for the residence,
discipline and teaching of women students and prescribing for them
special courses of study;

(twelve)giving of moral instructions;

(thirteen)management of colleges, polytechnics and other institutions founded or
maintained by the University;

{fourteen)su pcnrision and inspection of ladics & polytechnics and other instifu-
tions admitted to the privileges of the University:

(fifteen) dutics, qualifications and conditions ofappointrment incltgding pay scales

!
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40.

of leachers of the University payable hy the University;

vwixecen jduiiz s and poweers of die oard and Committee (¢ be constituted by the
University Jointly with any other University or bady; '

(seventeen)rules to be observed ar: ! enforced by affiliated colleges, polytech-
hics and recognised institutions in respectof transfer of students;

{eighteen)register of the students to be kept by affiliated colleges, polytechnics
and recognised institutions; -

(ninteen)mode of execution of comracts or agrcemcnfs by or on behalf of the
University;

(twenty)rates of travelling allowanee and daily allowance admissible to the ruem-
bers of the authorities, committees and other bodies of the University,
the examiners, the officers and staff of 1he: unfversity;

(twentyone)conshtuhon of students bodies and their mode of électlon and

be provided.

(1) AllOndinanccexcopt thefirs Ordmanccsm]lbemadcbylhe Executive

Courcil.

(2)  AnOrdinancemade b:y the Executive Council shall come into force from

the date of itsapproval by the Kuladhipati.
(I)  Notwithstanding anything contained in sub-section (1) of Section-39,
no ordinance shall be made by the Exécutive Coungil -

\ (one) affecting the admission of students, or prescribing examinations

to berecognised as equivalence to the Universily Examinations
of the further qualifications mentioned in sub-section (1) of
Section 42 or admission to the degree or diploma courses of the
University unless a draft of the same has been proposed by the
Academic Council; or

(iwo) affecting conditions and duties of examiners and that of conduct
or standard of examinations except in accordance with a pro-
posal ofthe faculty or faculties cancemed and unless adrafl of

such Ordinance has been proposed by the Academic Council .

or
(three) affecting the qualifications and emoluments of teachers of the
University payable from the University fund, unless a draft has

been proposed by the Academic Council. |
(2) The Executive Council shall not have powers to amend any draft
proposed by the Academic Council under sub-section (1) but may

reject the proposal or return the draft to the Academic council, for

. (twentytwo)all other matters which, by this Actorthe Stalute or Ordinance may - :

Regulation

Admission
Univ ertity
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reconstdera tio.n, either in whole or in past, together with any amendment
which the Execttive Council may suggest.

(3 After any drafi returned under sub-section § 23 has been further consid-
ered by the Academic Council 1ogether with any amendment sugpested
by the Executi ve Council it shall be again presented tothe Executive
Council with areport of the Academic Council thereon and the Fxecu-
tive Council may then deal with the draft in such manneras it may think
ﬁt ) .

(4)  Where the Executiyc Council has rejected the draft of an ordinance pro-

_ posed by the Academic Council, the Academic Council may appeal to
" ~ theKuladhipati and the Kuladhipati may direct that suchordinance shall

have effecl from such date as maybe specified in the direction.

Regutation L4 (D) L’Ihcauthonues committees and oﬂlerbodlesofUmvcrs:tyconst:Imed

by orunder this Act may make Regulation, stibject to the provisions of
this Act, the Statute and Ordinance. _
laying down the procedure for the meetings ard the numnber of
‘members required 1o form a quorum;
 Provided that until Regulation providing for quorum are made,
ihe quorum to constitute a meeting of any iuthority, committee
or other body of the University shall be the number formingthe
majority of the members constituting suchauthority, committee

: or other body of the Unwemty, for the time being; '

{two) providing for all matters which , by this Act, the slatute orthe
Ordinance, are to be prescribed by Regulation; and

(three) providing forall other matiers solely concerning such anthority,
or other body or the committees appointed by them and not
provided for by this Act, the Statute or Ordinance.

(2}  Every authority, committee and body of the University shall make Regu-
lation providing for issue of notice to the members of such authority,
committee or body for the date of meetings and of the business to be
considered at meetings and for keeping the minutes of the meeting; -

Provided that any authority, committee or body of the
University which is not satisfied with any modificatior. or anpulment may
appeal to the Kuladhipati whose decision in this matter shall be final.

(one)

CHAPTER -7
. ADMISSION AND REGISTRATION
3:::::;; ‘C"O"rses 42. (1) Students shall not be eligible for admission (o course of study for a degrec or
diploma unlessthey have passed-higher secondary examination or 10°
examination respectively held under the Chhattisgarh Shikstia Adhiniyan,
1965 (no. 23 of 1965), or an examination recognised in accordance
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with the provisions of this section as an equvalent thereto and posses
such further qualifications as may beprescribed by the Ocdinauce.
(2) Ihe University may with the previous sanction of the State Government
Appointmento‘.

recognise for the purposes of admission to a course of study for adegree b hing postS
or diploma as equivalent to 1t5'0wn degree or diplomna, and any degree
or diploma conferred by any other University or Board or as equivalent
to the higher secondary examination held under the Chhattisgarh Shiksha
Adhiniyam, 1965 (no. 23 of 1965).
(3)  Nostudent shall be admitted to a course of study leading upto a degree ;
unless he is enrolled as a studént ina College, Polytechnic Teaching, ,

Department or School of Study.

EE;Z‘:;‘LI 43, Only graduates ordiplomaholders of the University shall be onpayment of such
diploma holders , | fees astmay be prescribed by the statute to be entitled to have their names

i - - . -
' - enrolled in the register of registered gradudes or diploma holders to be main- i )
tained in such form as may be prescribed by the statute. i

CHAPTER -8 |
INSPECTION AND QUALITY CONTROL

gﬁ:ﬁﬁ :;f 44, (1)  Everycollegeor polytechnic shall furnish suchreports, returns and other
Polytechnic information as the Executive Council, afier obtaining the opinion of the - -
, Academic Council, may require to enable it o judge the efficiency of the :
nstitution. i

(2) - TheExecutive Council shall cause such institution to be inspected from -
time to time by one or more persons authorised by the Executive Council
in this behalf, .

3) The Executive Council may call upon any such college or institution so
inspected to take within a specified period, such action as may appearto

it to be necessary.
Eppﬂinhneni of 45 @ Subject to the provisions of the Statute, all examiners and Moderators
' d : . L
Modersters | of examinations shall be appointed by Kulpati, in consultation with the

Committee consisting of the following members :-

{one) Dean ofthe Faculty concermed who shall be the Chairman of the . -
Committee; . :

(two) Chairman of the Board of Studies concerned; ,

(three) a member of the concerned Board of Studies to be nominated

1

by Kulpatj,
(2) If, during the course of an examination, an examiner becomes incapable
of acting as such for that course, Kulpatishall appoint another examiner {

for such cousse.
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CHAPTER-%

APPOINTMENT TO TEACHJNG POSTS AND SERVICE CONDITION‘%

46.

ey

2

-

No person shall be appointed —

@
@)

as Profcssar, Reader, or Lecturer; or
toany other teaching post of the University whose salary is pay-

ablc from the University fund except on the recommendation of
a selection committec constituted in accordance with sub-sec-
fion(2) N

Provided that ifappointment to any of the téaching posts
aforesaid is not expected to continue for more than six mon'th.sf
and cannot be defayed without detriment to the interestof the
depariment and institutionof the University, hic Executive Council

- may make such appointment withont obtaining the recommen-

dation of the committee constituted under sub-section (2 but
the person so appointed, shall not be retained onthe samepost
fora peﬁod exceeding six months or appointed to anather post
in the service of the University cxccpt on‘lhcre:oommendauonof

. the said commnitice. :

Kulpati shall consutlnc a sclechoncomnuttecconmshngof the following

- members :- _
{one) Kulpat; Chaifman,
(two} oneexpert to be nominated by the . Member
: Kuladhipaﬁ froma panel of three
experts in the subject not connected
with the University in anymanver,
(three) -three subject experis notconnected Member
with the University in mymanﬁer to
be nominated by the Kuladhipati;
(four) Secretary Technical Bducation or Membes
his nominee notbelow the rark of
Joint Secretary.

©)

&

Three members of the selection committee sha.ﬂ form the quorum.

Provided thal no recommendation shall be made, unless at least

two experts nominated under clause (fwo) and (three) of subsecticn-2

are present. _
“The committee shatl examine the ments of vanous candidates and

cecomimend to the Exceufive Council the names of suitable persons for

the post arranged in order of ment.
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(5) Out of the names so recommended under sub-section () the Executive
Council shall appoint persons in order of merit. |

The salaries to the teachers of the University shall be payable by the University m

accordance with scales fixed by the Executive Council by an Ordinance with the

prior approval of the State Government.

Save as otherwise provided in this Act all casual vacancies of the members other

than ex-officio members of any authority, comm.ittee or other body of the

University shall be filled, as soon as possible for remaining unexpirad periodin

accordance with the procedure.

(1) Every salaried officer and teacher of the Umverstty paid by the Univer-

* sity shall be appointed under a wrilten contract which shall be lodged
with the University and a copy thereof shall be furnished to the officer

_ and teacher concerned: . .

(2) Any dispute regarding service matters arj sing out of contract or other-
wise between the University and any of its salaried employees shall be
adjudicated upon by Kulpati and an appeal against Kulpati’s decision

shall fie to the Kuladhipati, if preferred within thirty days from the date of

-decision who shall decide the dispute himself ot refer it to ‘tribunal
constituted by him consisting of the following members, namely :-

(ong). Kulpati of any University of Chhaitisgarh; _ Member

(two) any ‘S-ecrctéxy to the State Government, and ; - Member

- (three) any Principal of the engineering college of the State.. Member

1) The University shall constitute for the benefit of its officers, teachers,

clerical staff and other employees in such manner and subject to such
conditions as may be prescribed by the State Government from time to
- time for similar officers, teachers, clerical staff and other employees, such
pension, insurance and provident fund as it may deem fit. '
but a person-employed after his retirement (working in any post) shall
notbe entitled for any benefits under this section.
No person shall impart instruction in the University or any College--
(@ - -unless such person possesses the qualifications laid down by the Aca-
demic Coungil inthis behalf; and
(b)  exceptinsuch Isub_'i ect or subjects and upto the standard for which his
quatifications have been approved by the Academic Council.
(1) Professor, Reader and Lecturer and Head of the Department in
Colleges fulfilling the academic and other qualifications and conditions of
- experience laid down by the All India Council for Technical Education
(AICTE) and drawing pay in the AICTE pay scales or approved by the
State Government shall be recogniscd as Profcss’qr; Reader, Head of the
Department and Lecturer of the University and P‘Eihcfpal\{)f College with

Sta

cir
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53.

(2)

(3

(1)

2)

€)

(4)

aminimurn 15 years teaching expericnce of degree level in concemned
subjectsand drawing salary of Principal approved by the Staté Govero-
ment shall be recognised as Professor by the Universily,

Visiting Professor means a Professor invited by the Executive Council
for a short term gFiiot more than 6 months as stipulated in the contract.
A teacher who is appointed on part time basis in any institation shatl not
be givenrecognition by the University. '

_ CHAPTER-10
EMERGENCY PROVISIONS

Ifthe State Governnient is satisfied that owing to maladministration or

! financial r’rﬁsmaqagementmthé University a situation has arisen svherchy
' financial stability of the Univefsity has become insecure, it may by notifi-

cation, declare that the finances of the UmvchLty shall be subject to the
control of the Statc Govemment. '
Everynot]ﬁcatlomssuedunder sub-section (1) shall, inthe ﬁIStmstanDB
remam moperahon forapenod of one year from the datf,spec‘.lﬁed mthe
notification and {he State Government may, from time to fime, by
nofification, cxtcnd the period of operanon by such further period as it
may think fit, provided that the total period of opexauou doesnatexceed
three years. - . : _
During the period of the nouﬂcatxon issued under sub-section (1) the
“execuiive authority of the State Government shall extend to give
directions to the said University to observe such cannons of financial
propriely as may be specified in the direction and to give such other
directions as the State Govemment may deem necessary and adequate
for the purpose.
Notvnthstandmg anything contained in this Act, any such dmactmn mgy
inctude:- :
® a prowsmn requiring the submission of the budget to the Statc
_  Government for sanchon
(i) a provision rcqmrmg the University to sublmt every proposal
invol ving financial implications to the State Government for*
sanction;
(i)  aprovision requiring the submission of every prolimsa] for the
-revision of pay scale and rate of allowances of the officers, teach- -
ers, and other persons employed by the University to the State

Government for the sanction; .
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(2)

———

() - aprovisionroquising the deduction of salaries and allowances of

al] or any class of persons employed by the University,

(v} aprovision requiring the deduction in the number of posis of the
officers, teachers and other persons employed by Lhe
University; . o

(v)  aprovisionrequiring thc lowering down of scales of pay and
rate of allowances, and

(vii)  aprovision in regard to such other matters as may have the cf-
fect of reducing the financial strain on the University.

Provided that the Kladhipati may, ithe considers it nec-
essary 5o to do, appoint a committee consisting of an education-
ist, and administrative expert and a financial expert to assist

' : Lulpatl so appointed in cxert:1se of such powers and perfor- |
! mance of such duties. - .

Nohmﬂlstandl ng anything contained in this Act. it shall be bmdmg o
every authority of the University and every officer of the Umvermty to
give effect to the du'ecnon givenunder this section.

- Every officer of the Umvermty shall be personaﬂy liable for msapphm—

tion of any fufid ot property afthe University as a result of non-compli-

ance of (hié direction giveh uider this section to which he shall have been -
a party or which shialt have happetiéd through or been facilitated by gross

neglectof his duty as sm‘:h officer, and the loss so incurred shall, ona
certificate issued by the Secrelary of Man power and Employment be

-recovered from such officer as an arrears of land revenue.

Provided that no action to recover the amount of loss as arrear
of land revenue shall be taken'until reasonable opporumity hasbeen given
to the person concemed to fumish expfanation and such explanation has

.been considered by the State Government.

If the State Government on n_aceipi of areport or othefwisc, is satisfied

that a situation has arisen in which the administration of the University

cannot be carried out in accordance with the provisions of the Act, with-
out dei:rime:nt to the interests of the University and it is expedient in the
interest of 1h¢ Uﬁivéll'si'ty':s'oto dd? it may by nofification, for reasons to
be mentioned therein, direct that the provisions of Sections 12, 13,22 to

25,34,35, 41 and 64 shall as from the date specified in the notification

(hereinafter in this Section referred to as the appointed datc) apply to the
Uruvemty . . '

The Notification- 1ssued under slib-section(1) shall remain in operation
foraperiod of one year fron the appointed date and the State Govern-
ment may, from time to time, extend the period of such further period as

il
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it may think fitso, however that the total period of operation of the noti-
fication does not exceed (hree yeass.

(3) The Kuladhipati shall simultaneously wath the issue of the notification,
appoint Kulpau under Sectzons 12 and 13 and Kulpati so appointed
shall hold office? ‘dunng the period of operation of the notification.

Provided that Kulpati inay, notwithstanding the expiration of the
period of operalion of the notifications, continue to hold office therzafter
untl his successor enters upon office but this period shall not exceed one

(4)  Asfromthe appointed date, the following consequences shall ensue,'
namely :- o

(one) Kulpati, bolding office immediately before, theappointed date,
: C shall nothmstandmg that his term of oﬁice has not expired,
' " - vacate hisoffice.

; - . , (two)} every person holdmg officcasa mcmber of the Executive of lhe

T o Academic Councﬂ asthe case may be 1rnmead1 ately before the

: . appointed date shall cease to hold that office;

~ (three) until the, executive Councif or Academic Council, as the case

may be is reconstituted in accordance with the provisions as
maodified, Kulpati appointed under Section 12and 13 as modi-

3 | fied, shafl exercise the powers and perform the duties conferred

o ‘ _ . : ; or imposed by or under thiis Act, on the Execitive Councilor .

Academic Council. ' '
Provided that the huladlupah nay, 1.fhecons1ders itnec-
- essary so 1o do, appoint a committes consnshngof aneducation-
ist, anadministrative expert and 2 financial expert toassist Kulpa
SO éppointed in exercise of such powers and performance:of

j . . sich duties. - '

(5)  Before theexpiration of the period of operation of the notification or

! . irumediately as earlyas practicable, thereafter, Kulpati shall take steps to

I " - constitute Executive Council and Academic Council in accordance with

: the provisions of the Act, as unmaodified and the Execative Council and

- : Academic Council as so constituted shall begin to function on the date

* immediately following the date of expiry of the period of aperation of the

i notification of the date-on which the respective bodies are so constituted

; whichever is later.

' Provided thatifthe Executive Council and Academic Council

are not constituted before the expiration of the period of operation of the

notification, Kulpati shall on suchexpiration, exercise the pdwers ofcach
of these authorities subject o priée approval of the Kuladhipati till the
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Executive Council or Academic Council, as the case may be, is 50 con-

stifuted. .
On expiration of the period of operation of the notification issued under Section
54, the provisions of this Act, as modified in application o the University
mentioned in the notificatiofishall cease to operate in respect there of and the
other relevant provisions of thisact shall revive and continue to apply thereto.

. Provided that the expiralion of the operation of the notification shall not
affect - _
{z)  previous operation of or anything done or lability acquired, accrued or

incurred under the provisians as modified or any order made thereunder;
N _ :
(b)  anyright, privilege, obligation or liability acquired, accrued or incurred
sunder the provisions as modified or any order made thereunder' or
(©) '. any investigation or remedy in I‘espﬁct of any such right, privilege, obli-
- gation or lability as aforesaid and such Investigation or remedy may be
instituted or enforced asifthe modiﬁed‘provisidns had not ceased to

apply.

. CHAPTER-1I
SUPPLEMENTARY PROVISIONS

If any question arises regarding the interpretation of any provisions of this Act or -
dfty Statute, Ordinance or Regulation or as to whether any person has been duly _

elected, appointed as or, is entitled to be, amember of any authonty or other
body of the Umversﬂy, the matter shall be referred to 1he Klﬂadhlpau whose
decision thereon shatl be final.

Provided that before taking any suchdecision the Kuladhipati hirnself or

an officer nominated by him shall give the person,or persons affected thereby a

reasonable opportunity of being heard. '

Explanation—In.this section the expression -

(@ = “body” mcludes any committes constituted by or under this Act,

®) “appointed” dogs not include appointments to the salaried posts of the
Umversny

Where any authonty ofthe Umversuy is given power by this Act, or the Statute

to appoint commitiee, such committee shall, save as otherwise provided, consist

of members of the authority concemed and-of such other persons, ifany, as the

authority in each case may think fit.

No act or proceeding of any auﬁlonty, committee ¢ bady of the University shall

be invalid merely by reason of - -

(@)  anyvacancyin ordefect in the consliwtion I.hen.of

[ I e
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:(b) any defect in the election . nomination or appoiniment of 2 person aciing
as a member thereto; or

(cy  anywregulanty inits pracedure not affecting the merits of the case.

No suit, prosecution or other legal proceedings shall lie against any officer, teacher

or other employee of the II-J'giY.crsity for anything which is in good faith done or

- intended to be done by him under this Act, or the Statute or Ordinance or

Regulation.
( 1') Wherever in accordance with this Act, any person s to hold an office or

to be a member of any authority, by rotation according to sepicrity, such
seniority in the absence of any provisions to the contrary in Lhe Act, shall .
be determined in accordance with the statute.

Provided that, till the statute are made, the seniority in pam'cu]ar
cadrc shall be detcrmmcd by the length of continuous servicein such a

y cadre and where the length of contimious service of two or more pet-

sons in the same cadre is the same, then “Scmont}f shall be detennmcd
by seniority in age. . -

(2)  Wherever any personi becomes a mcmbcr of any authority by virtue of
the post ot office held by him or by virtue of possessing a specified
qualification, he shall forthwith cease to be a member of such authority if
he ceases-to hold such post or office or if he ceases 1o possess such
qualifications before the expiry of the term of his membership

- Provided that he shalinot be deemed to have ceased to hold his
postor office merely by reason of his procécding on leave for a period
. not exceeding fourmonths. '

(1)  Anymemberotherthan an ex—oﬁimo member of the Executive Council,

the Acadf:lmc Counclle or any other University Authority or Committee

~orDean ofa Fa;:ultjz may resign by a letter addressed to the Registrar

- . and the resignation shall take effect as soon as the letter is received"by
the Registrar.

(2) . Anyofficerofthe University, whether salaried or oﬂlemse., otherthana

Dean may resign his office by aletter addressed to the Registrar. Such

resignation shall take cf’fect from the date on which the same is accepted

by the Authority competent tc fill the vacancy.

(1) A person shall be disqualified for being chosen as, and for being a mem-

ber of any of the authorities of the University —

(a)  ifheisofunsound mind; ot

(b) if he is deaf, mute or suffering from any contagious disease; or

&) if be is an undischarged in solvent; or

(d)  ifhe has been convicted by a Coust of Law ofan offence involv-
ing moral {unpltude and sentence in mpect Lhere of toimprison-
ment for not less thar six mohths: N
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4)

Ifa.ny question arises as to whether aperson s, has been subjectto any
of the disqualification mentioned in subsection { { ) the question sha.II‘bc
referred for the decision of the Kuladhipati and his decision there on shall
be final and no smtor other proceeding shall lie in any court of law against
such decisions. -

The Kuladhipati may, on the request of the Executive Council, remove
{ie name of any person fromthe register of graduates ordiploma holders

" arthe name of any person from membership of any authority or body of

the University, if-
@®  heisguiltyofgrossmisconduct;and
() he acts prejudicial to the interest of the University. =
- Provided thatthe Ltﬂ adhipati shall cause a preliminary enquity
to be made and ifheis satisfied that pnma facie casc exists, he shall serve

onsuch person charpe-sheet, in wntmg, stating the misbehaviour or the

act prejudicial to the interest of the University, s the case may be.
After takmg into consideration the reply to the charge sheet submitted
by such person or member under sub-section (1), the Kuladhipati may, if
he considérs that ﬁmher action is necessary, entrust the euqutry foa
tribunal consisting of anominee of the Kuladhipati, a nominee of the -
bxecque Council and nérhinee _oE the such person ora member,
“The Tribunal shall after giving such person ora member an apportunity
of being heard and examining such evidence as moay be neccssax)r record
its firidings and forward it to the Kuladhipati; and o
The I\uladhlpau may, after considering the report of the Tnbunal pass
such orders as be considers nec%sary ' :
Provided that no order shall be passed unless such person ora
meinber has been given a reasonable opportunity to show cause as to
‘why the proposedactionshould notbe taken against him.

Removal of 64.  Ifanydifficulty arisesas to the first constitution or reconstitution of any anthority

difficuties of the Universityafter commencementof the Act, or otherwise in giving effect to
the provisions of this Act, the State Government, as occasion may require, may
by order do anyﬂung which appears to it necessary for the purpose of removing
the difficulty. ' oo
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CHHATTISGARH ACT
(No. 27 of 2006)

CHHA’['"ISGARH SWAMI VIVEKANAND TECHNICAL UNI'VERSITY
(AMENDMENT) ACT, 2006

An Act to amend the Chhatus_garh Swami Vivekanand Technical Unwerslty Act, 2004

(No. 25 of 2004)

Beit enacted by the Chhattisgarh Legistature in the Fifty -seventh yearof the Republicof India,
as follows .— ) i ' a : )

1. (I This Actmay becalled the ChhaiusgarhSwam \.’wckanand chhmcalUmverq:ly
' (Amcndmen!} Aey, 20067 S
@, - I enen;ls to the whole State of .Chhﬁlt'isgnrh. _
(3 It’shall come into force from the date of its publication in the Official Gazette.

2. Inthis Acy, unlcss'lhé context olherwise req'uires —

' Pnnc:lpa] Act” means Chhalusgarh ‘Swami Vlvcka.nand Tt:clmu:al Umvcrsuy Act, 2004 -

(No. 25 of 2004). .

3. In Section 15 of the Principal Act, for (he wo_rd "two" the word "five” shall be substitu leﬁ.

Shonlillméxleni and

Commentenent,

Lrefinition.

Amcndment of Sec-
fiop )5,
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CHHATTISGARH ACT
(No. 7 of 2009)

THE CBHA'ITISGARH SWAMI VIVEKANAND TECHNICAL UNTVERSI'I‘Y

(AMENDMENT) ACT, 2009 *

An Act further to amend the Chhnttﬁgarh Swami Vwehmmd Tedlmm.l Umver-

sity Act,2004 (No.250!2004)

" Be it enacted by the C'hhatu,sga.rh I.cgtslau.tre m the, Su:twth Yw of the Repubhc of

I.nd:a, as follaws

i

L

@ K extends (0 the whole State of Chhamng

'(1)‘ This Actmay be called the C.'nhamsgmh Swaml Vwekana.nd Technical

Umvmty (Amend.ment) Act; 2009

@ sha.l.l come into forcefromthe dite of its pubucanou in the Ofﬁcml

I dhiis Act,unless ﬂ:coonie.xtodlermsemqum—

' “Pnnmpal Act”means the “Chhamsgam Swanu V:vekanand Tmh.mcal Umvcrslty Act,

2004 (No. 25 of 2004).”
In Section-15 of the Prmctpu.l Acl, aﬁe( the fn-st prowso, e followmg prowso shall be

“added nmmely :—

“Pravided further that the Kulpau s0 appomta:l under ﬂus section shall not hold of_ﬁoe

aﬁe; attmnmg the age of 70 (Seventy) years.”

Short Hils, Erxtent.

.and mm&

Amendment of

. Section -5
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CHHATTISGARH ACT
(No. 16 of 2022)

THE CHHATTISGARH SWAMI VIVEKANAND TECHNICAL
UNIVERSITY (AMENDMENT) ADHINIYAM, 2022.

AnActfurther to amend the Chhattisgarh Swami Vivekanand

Technical University Adhiniyam, 2004 (No. 25 of 2004).

Be it enacted by the Chhattisgarh Legislature in the Seventy-
Third Year of the Republic of India, as follows:-

Short title, 1. (1) This Act may be called the Chhattisgarh
extent and Swami  Vivekanand Technical University

commencement (Amendment) Adhiniyam, 2022.

(2) It extends to the whole State of Chhattisgarh.

(3) It shall come into force on the date of its

publication in the Official Gazette.

Amendment of 2. For sub-section (2) of Section 13 of the
Section 13. Chhattisgarh Swami Vivekanand Technical
University Adhiniyam,' 2004 (No. .25 of 2004),

the follqv:fing shall be substituted, namely:-

“(2) The Vice-Chancellor shall hold office for
a term of 5 years from thé date on
which he enters upon his office or until
he attains the age of 70 years,

whichever is earlier:
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Provided {hat notwithstanding
the expiry cf his term he shali continue
to hold office until his successor :s
appointed and enters upon his office
but this period shall not, in any case,

exceed 6 months.”

For clause (eight) and (nine) of sub-section (1)
of Section 22 of the Principal Act, the following
clause (eight), (nine) and (ten) shall be

substituted, namely:-

“(eight) A professor, from amongst the
collegeé or polytechnics admitted to
the privileges of the University, to
be nominated by the Chancellor,
after consultation with the State
Government, who shall be the

Member;

(nine) Ex-officio Director Incharge/C.E.O.
and Executive Director (Personnel
and Administration) Steel Authority
of India Limited (SAIL)/Bhilai Steel
Plant (BSP), Bhilai, who shall be
the Member; and

(ten) Registrar, who shall be the ex-officio
iMember—SecretaIyﬁ’

Amendment of
Section 22.
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